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:may very well be-we cannot say-
slight error on their part-of course, 
:in the air, there are no markings---of 
a few miles, or it may be deliberate. 
Two or three miles will be covered 
.in a few seconds before going back. 

Shri N. Sreekantan Nair (Quilon): 
Have. you not got anti-aircraft guns? 

Shri Jawaharlal Nehru: Anti-air-
craft guns are not used on such occa-
sions. They are not set thert! to be 
used just then and there. They are 
,not spread out all over the face of 
the country. There are various instal-
lations in other places and to protect 
them anti-aircraft guns are set. 
Therefore, if I may say with all 
humility, there is nothing to get 
excited about here. 

Shri Hem Barua: Sir, on a point of 
-order. 

Mr. Speaker: There is no point of 
order. Now, papers to be laid on the 
'Table. 

Shrl Hem Barua: Sir, on a point of 
order. May I say .  .  . 

Mr. Speaker: Order, order. am 
not allowing it. 

Shrl Hem Barna: Here is a Defence 
Minister who has made a categorical 
statement that Pakistan aircratt has 
violated our territory. Now the 
Prime Minister says .  .  .  . 

Mr. Speaker: Order, order. He should 
resume his seat. 
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PAPERS LAID ON THE TABLE 

ARMED FORCES (SptCIAL POWERS) 

CONTINUANCE ORDINANCE. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
Sir, I beg to lay on the Table a copy 
each of the following papers: 

(1) The Amled Forces (Special 
Powers) Continuance Ordi-
nance, 1964 (No. 1 of 1964) 
Promulgated by the Presi-
dent on the 2nd April, 1964, 
under provis:ons of article 
123(2)(a) of the Constitu-
tion. 

(2) Explanatory statement glvmg 
reasons for immediate legis-
lation by the Armed Forces 
(Special Powers) Continu-
ance ordinance, 1964, as re-
quired under rule 71 (2) of the 
Rules of Procedure and Con-
rluct of Business in Lok Sabha. 
[Placed in Libr(!ry. See No. 

LT-2630 /64]. 


